we share it with the States concerned. Only recently we shared an input with the coastal States in
western India. About & month ar so agao, we shared an input with Tamil Madu. But let me assure you
that, in my judgement, Tamil Nadu pclice has taken effective action. They have strengthened coastal
security; they have set up coastal police stations; they have set up coastal check-points and they
have coastal patrolling. Baszed on the intelligence inputs that are shared with them, they are taking
effective action to protect the coast of Tamil Nadu from terrorists.

SHRI BHARATKUMAR RBAUT: Sir, | really appreciate the Government’s intention ta issue smart
cards. But | am afraid that it may be non-starter. This scheme includes rine maritime States in which
Maharaghtra is included. If you see the coastal line of Maharashtra, you observe that there are many
unauthorised foreign nationals who have now started residing there. They are also getting Into fishery
business. Unless the Government flushes them out, [dentity Cards should not be igsued. If you issue
Identity Cards before verifying their identity and nationality, tomarrow they will claim nationality. It will
be a big threat in future. Is there arny mechanism by which, before igsuing the Identity Card, you
identify unauthorised foreign nationals who are residing there for some years?

SHRI P. CHIDAMBARAM: Sir, the National Population Register, which is concomitant to the
census, records usual residence in India. Now when we gather data, that database will be available
to various uger agencies including the State Government. The State Gowvernments can certainly take
action to identity anyone who is an illegal immigrant. Although there is great merit in what the hon.
Member says, at this stage we are concerned with issuing MNIC to ugual residents. States can
certainly take action on the basis of database to identity arnyone who iz an illegal immigrant to India.

SHRIMATI VASANTHI STANLEY: Sir, Tamil Nadu has one of the longest ccastal areas and Tamil
Nadu fishermen are the worst affected by indiscriminate shoat-outs, arrest and torture by Sri Lankan
forces mistaking their identity. My guestion is! Will the hon. Minister give priorty in issuing identity
Cards to Tamil Nadu fishermen ?

SHRI P CHIDAMBARAM: Siry as | gaid, the Application Card for fishermen will be an additional
card which will be in addition to MNIC. Thig scheme is being implemented by the Department of
Animal Husbandry and Fisheries with the support of Ministry of Home Affaire. | am sure as soon as
the MNIC i= igsued in coastal vilages, the Application Cards will also be igsued ta fishermen in those

villages.
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Human Trafficking in India

+#45. SHRIPRABHAT JHA:TT
SHRI BALAVANT ALIASBAL APTE:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government agrees with the report issued by United States of America in which it
has been alleged that India has become a large bastion of human trafficking and even minimum

standards prescribed for checking human trafficking are nat being followed;
(b) if so, Government’s reaction thereto;

(c) the facts and data relating to human trafficking during the last three years; and
(d) the steps being taken by Governmert to check human trafficking?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM: (&) to (d) A Statement is laid
on the Table of the House.

Staterment

(a) and (b Human Trafficking in India is a cause of serious concern to the Government.
Government of India has made sincere efforts to deal with the crime in & halistic manner, which

includes enforcement of various legislations and conventions related to criminal activity of trafficking

TOriginal notice of the guestion was received inHindi
T1The guestion was actually asked on the floor of the House by Shri Prabhat Jha.
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as well as tackling the sodo-ecanomic dimengion of the problem. But, Government of India doeg not
take cogrizance of a repart made by the US State Department to meet the requirements laid down

by the US Congress. This is an internal matter between the U2 Government and US Caongress.

() State/UT-wise details of the cases relating to human trafficking during 2006-2007 is given
at Annexure [ See Appendix 217 Annexure No. 8] (Sse below). As per the statistics compiled by the
National Crime Record Bureau (NCRB), the number of cases reported during 2008, 2006 & 2007

under various pravisions of laws relating to human trafficking were 6402, 5096 & 4087, respectively.

(d) The Union Government has advised all the State Governments to deal with the orime of
trafficking in a holistic manner and to evolve an effective and comprehensive strategy encompassing

rescue, reliel and rehabilitation of victims besides taking deterrent action against the law violators.

‘Police’ and “Public Order’ are State subjects and the State Governments are primarily
resporgible for preventing and combating the crime of human traflicking. However, the Central
Government has taken several initiatives for combating trafficking of women and children for

commercial sexual exploitation, which, infer-ala, include:

1. The Ministry of Home Affairs has set up a Nodal Cell to coordinate, matters relating to
trafficking in human beings between the State Governments/Union Territory Admiristrations and
other related Ministries etc. The nodal cellis holding regular review mestings with the nodal officers of
the States regarding the action being taken by the State Governments in this regard. MHA hag also

issued an advisory dated &th July, 2006 to all the State/Union Territory Governments in this regard.

2. The Bureau of Police Research and Development (BEPR&D) has prepared a training
manual on “Human Trafficking Handbook for Investigators™ for uge in the Police Training Institutes.
BPR&D is arganizing regional antitrafficking warkshops for sersitizing police persannel towards the

eafety and security of wamen. Several such workshops have been held in various cities il date.

3. A Project an “Strengthening law enforcement regponse in India against trafficking in
persons through training and capacity building™ has been taken up in the Ministry of Home Affairs ag
g joint inttigtive of the Government of India and the United Mations Office on Drugs and Crime. The
project has had very positive outcomes in the five States where it has been implemented f.e., Andhra
Pradesh, Bihar, Goa, Maharashtra and YWest Bengal, and the Anti-Human Trafficking Unit maodel has

been particularly effective.

4. A Regicnal Task Force has been set up for implementation of the South Asian Association
for Regional Cooperation (SAARC) Corwvention on Preventing and Combating Trafficking in Women
and Children for Prestitution and Standard Operation Procedures(S0P) for preventing and
combating trafficking in women and children for prostitution, has been got approved from the SAARC

Member States.
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5. Inthe Ministry of Women and Child Development & Central Advisory Committee (CAG) on
implementation of the Immeral Trafic (Prevention) Act (ITP) has been constituted under the
Chairmanship of Secretary, MWCD, which has representatives from States as well ag Central

Organizations and NGOs etc. which holds qguarterly meetings.

6. Besides the MWCD also rung Shelter homes, such as Short Stay Homes (mare than 300
Swadhar Homes (about 2207 for women in difficult circumstances. These cater to trafficked
women/ girls rescued or runaway from brothels or other places, and also provides for women/girls
victims of sexual crimes who are disowned by family or who do not want to go back to respective

family for various reagons.

7. A new scheme for prevention of trafficking by the name UJJAWALA has been launched by
Ministry of Women and Child Development, far preventive activities and for rescue and rehabilitation
of victims of trafficking for commercial sexual exploitation with the setting up of special homes and

provision of rescue caost, counseling, medical care, legal aid, etc.

8.  Thereare several amendments proposed by Ministry of Women and Child Development, in
the Immaral Traffic (Prevention) Act, 1956 to widen its scope, focus on traffickers and make
punishments more stringent for them. Further the Ministry of Women and Child Development in
collaboration with the Mational Institute of Public Co-operation and Child Development (NIPGCD )
and UNICEF has developed several manuals for training of stakeholders such ag “Judicial Handbook
on Combating Trafficking of Women and Children for Commercial Sexual Exploitation’ and athers,

and fraining is being imparted.
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SHRI P. CHIDAMBARAM: Sir, | cannot stop an American Government’s agency submitting a
repart to the American Congress. We do not take cognisance of that report. And, | do not see any
reason why we should feel that we have been defamed? In the Tier || Watch List, along with India,

there are 52 other countries. They have included China, Russia, Argentina, Egypt, Pakistan, Sri
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Lanka and Bangladesh. So, | do not think we need to attach too much impaortance. Nevertheless,
the problem is & problem in India; human trafficking ig indeed a problem in India. We should address
it in our own self-interest and we are addressing it. | have set out the various measures that we are
taking to address the problem of human trafficking. We should do it ag an enlightened nation, nat

because somebody elge points it out to us.
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SHREI P. CHIDAMBARAM: Sir, unless you allow me to read the whaole answer again, the answer
rune to two pages where we have get out every single measure that we have taken in the last few
years. | have set out what the Minigtry of Women and Child Development is daing. YWe have set cut
what the National Institute of Public Gooperation and Child Development ig doing. We have set up a

regional task force for the implementation of SAARC Corvention.

Now, let us come to the core of the problem. What is the core of the problem? The care of the
prablem is that the overwhelming majority of human trafficking cases are concerned with women for
the purpose of immoral trafficking. That is the care of the problem. In fact, over 95 per cent of cases
registered, chargesheseted, person arrested, corvicted in what is called human trafficking are
concerned with immoral trafficking for the purpoge of flesh trade. That is the real problem, and,
therefare, States have to address the problem of crime of using unsugpecting poor dirls, paar
women for the purpose af immaoral trafficking. That has to be addressed by the State Governments.
We will help. But, this is a prablem which the State Governments must take seriously and take

action.

SHRI BALAVANT Af 45 BAL APTE: Sir, the assertion of the Government that they do not take
cognizgance of a repart made in the U.S. is very pleagant to hear when normally, we see that the
Government ig very sengitive to the LS. judgement about L= and goes out apologising to them far
things that did nat...

MR. CHAIRMAN: Question, please.

SHEI BALAVANT AL ASBAL APTE: Therefare, | do campliment the Minister for this that they will
not be influenced by what the U.3. tells us about us, but will come to thelr own conclugion. The
information which such a report gives, like knowledge, is usable and should be used and my
guestion ig *in so far as the trafficking within the country iz concerned, has the Government taken
any steps to curb trafficking through the means of marriage? We have centres where this is being
dane on a large scale, when pecple from Arab countries come to Miraz, to Aurangabad, to Nanded,
marry girls and take them away, and in the same manner, in geveral other centres in this country,

people hunt for brides and they purchase women for the purposes of marriage. This ig a trafficking of
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the worst kind. May | know from the Minister whether the Government is taking any active steps to
stop this?

SHRI P. CHIDAMBARAM: Sir, every case of human trafficking that is reported, every case of
missing girl that is reported, | am sure, the State police registers an FIR, or, ought to register an FIR,
and, investigate. | cannaot make a judgement, where a girl has been brought from a State for the
purpose of marriage, whether that is human trafficking o genuine marriage. But if a cagse of
abduction or kidnapping or forcibly taking away the girl i brought to the natice of the palice, |'would

expect that the police would register the case and investigate.

In fact, we have a large number of cages registered, perscng arrested, investigated and
punished. Now, this could be only a sample of a much larger problem. In fact, | suspect that it is only
a small part of a much larger prablem. But, unless a case ig registered or an FIR s filed, it with be
difficult to make a judgement whether a case of marriage is a genuine marriage or ig it a case of a
bride-buying for the purpose of trafficking.

SHRIMATI BRINDA KARAT: Sir, several Gavernment studies have made it very clear that one of
the determinants for the increase of trafficking, particularly, of women and children, relates to the
increased poverty. Because of this, a very comprehensive report was given to the Government of
hdia some years ago, which had been coordinated by the Ministry of Women and Child
Development. It made & series of recommendations taking into account various dimengions of thig
hottible crime in which the vulnerability of the poor women and children is being exploited. The
Minister in his reply has said that this is a State problem. To a certain extent, it may be so, ags far as
the igeue of law and order is concerned. It has been identified that the major cbetacle in preventing
human trafficking in India i the lack of g specific legislation to deal with human trafficking. At present,
various definitions of human trafficking which are there, are nat in harmony with each other. If you
lock, we have different laws, one is the Immaral Traffic (Prevention) Act; second ig the Child
Marriage Restraint Act. So, what has been recommended s a comprehengive legislation which will
harmacnige the definitions of human trafficking in accardance with international protocols, which India
has ratified. Would the Home Minister kindly inform the House as to whether the Government,
congidering the recommendations which have been made, seriously try to bring out such a specific

legislation?

Siry the second aspect ig that since it ig a cross-border frafficking also, another important
recommendation was made concerning bilateral agreements with SAARC countries to prevent
human trafficking. Both of these are important recommendations. YWould the Government of India

give us, at least, a timeframe in which these recommendations can be implemented?

SHRI P. CHDAMBARAM: Sir, | have already mentioned ag to what we are doing under the
SAARC Corwvention. As far as amending the Act is concerned, | am informed that after taking note of

the present Immaoral Traffic (Prevention) Act, the Child Marriage Restraint Act, and, some other
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Acts, the Ministry of Women and Child Development is piloting amendments to the Immaral Traffic

(Preventian)) Act to make it mare stringent for traffickers and mare victim-friendly.

We have, in the Ministry of Home Affaire, =et Lp an Anti Trafficking Nodal Cell, and, we are
working on a plan of action for drafting an integrated naticnal plan of action. A national consultation
on that plan was held. The MNational Crime Records Bureau has added & new chapter, ‘Human
Trafficking Statistics’, and, what we intend to do is to help States set up, in each District, an Anti-
Human Trafficking Cell, bring in varicus stakeholders in order to sensitize the State palice at the
District level 1o act against human trafficking . YWe have ratified the SAARC Convention on Prevention
and Combating Trafficking in Women and Children. Decisions faken in the SAARC meesting
- (Interruptions ...

SHRIMATI BRINDA KARAT: Sir, | asked a specific guestion. The Parliamentary Standing
Committes went through the Immaral Traffic (Prevention) Act. ¥What we have said is that it doss not

cover the different dimensions of human trafficking. S, we recommended a specific legislation.
SHRIP. CHIDAMBARAM: That should be raised when the Bill is introduced. ... (dnterruotions ...
SHRIMATI BRINDA KARAT: No. |am saying. ... (¢nterrugtions ...
MR. CHAIRMAN: Let us not get into a discussion. ... (dnterruotions)...

SHRIMATI BRINDA KARBAT: Sir, this is the only country in the world which does not have a

specific legislation against human trafficking.
MR. CHAIRMAN: Put a specific guestian.

SHRIMATI BRINDA KARAT: Sir, my specific question is, a specific legislation against human
trafficking. ...(Interruotions ). ..

MR. CHAIRMAN: Right. Ms. Karat, please resume your place.

SHRI P. CHIDAMBARAM: Sir, the Ministry of Women and Child Development is pilating
amendments to the Bill. If that amending Bill is unsatisfactory ar found wanting, hon. Members can
surely debate it at that time and amend the Bill in whatever manner the House thinks it appropriate,
and the Minister will respond. All | am painting out is that Bill is being amended and amendments are

being piloted by the Ministry of Women and Child Development.

DH. E.M. SUDABSANA NATCHAPPAMN: Sir, the data supplied in the reply is very useful. From
the given data, we could find that the four very advanced States, mamely, Andhra Pradesh,
Maharashtra, Tamil Nadu and Karrataka, are reporting more number of immoral trafficking cases.
But, actually, the report says that it is decreasing. The reason is that the pdlice iz not ready to
register cases of missing persong. Therefore, the figures are coming down. Different NGOs, which

have studied such cases, are giving some other figure which iz an enlarged one.

This crime ig more serious than drug trafficking. A human being is trafficked for many purposes.
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It can be gexual also. Many parts of human badies are also taken away for organ transplantation.
Therefore. would like to know fram the hon. Minigter whether the Government is having a proposal
to bring & concept of federal crime, g0 that crime investigation can be done at the national level and

people can be protected. Itis not just acroas the States. It is across the countries also.

SHRI P. CHIDAMBARAM: Sir, under the division of powers given in the Cangtitution, there is, as
vet, no definition of a federal crime. Al crimes can be and must be investigated by the State
Governments unless, of course, the case is trangferred to the CEl and, maore recently, to the NIA.
That is the division of powers under the Congtitution ag | understand. We have not yet agreed on

amending the Congtitution to create the concept of a federal crime.
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SHRI P. CHIDAMBARAM: Sir, the bulk of crimes falling under human trafficking relate to crimes
under the Immoral Traffic Act. So, it is really invalving women and young girls. If you take year 2007
for which comprehensive data are available, the total number of cases registered in the year ig 4087.
Out of that, 3568 relate to the Immoral Traffic Act. Again, out of the total number of 3325 persong
convicted, 3220 have been convicted under the Immaral Traffic Act. The averwhelming majority of

cases Under human trafficking concern women and young girls.

MR- CHAIRMAN: Question Hour is aver.

WRITTEN ANSWERS TO STARRED QUESTIONS
Modsrnising Police Force

*46. SHRID. RAJA:
SHRIK.E. ISMAIL:
Will the Minister of HOME AFFAIRS be pleased 1o state:

(a) whether Government has any plan to modernize palice force by eguipping it with madern

weaponry; and
(b)) ifso, the details thereaf ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANY: (a) and (b)) "Police” iz a State subject as per VIl Schedule to the Conetitution.
As such, the primary respansibility to adeguately equip their police forces with madern weaponry etc.

reats with the regpective State Governments.

The Ministry of Home Affairs has, however, been supplementing the resources of State

Governments for modernization of their police forces under the Scheme for Modermigation of State
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